
                           

Present:- Sri N. Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2033 of 2021 

GR Case No-3295 of 2021 

U/S-120(B)/420/406/468/471 of IPC 

 
ORDER 

16.06.2022 

Case record put up today. 

Accused person, namely, Sri Manoranjan Debnath aged 

about 56 years is arrested and produced before me in 

connection with the instant case registered under section-

120(B)/420/406/468/471 of IPC.   

Seen the prayer of the I/O for sending the accused to 

judicial custody along with Memo of Arrest, Inspection 

Memo, Notice, Medical Report and Case Diary.    

From the prayer of the I/O, it is seen that the above-

named accused was arrested today. Further on perusal of 

the medical examination report of the accused, it is seen 

that accused has tested negative for COVID-19.  

No injury is noticed on the person of the accused. On 

being asked he stated that he is not suffering from any 

internal or external injuries on his person.   

Also seen the bail petition bearing No-716/2022 filed for 

the accused, namely, Sri Manoranjan Debnath praying for 

his bail. Bail petition filed in support with an affidavit.       

Heard learned counsels of both sides on the instant 

petition.  

Also perused the instant petition. The learned advocate of 

the petitioner has submitted that the above-named 

accused person is innocent and no way connected with the 

alleged offence. The Ld. Counsel of the accused submitted 

that the accused person used to purchase land at his own 

name by paying sale consideration amount to the seller 

and later after holding few years sold the land to some 

other persons by applying due procedure of law i.e.  
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by obtaining permission from the office of the Deputy 

Commissioner and as act of a person not including under 

the category of land brojker and therefore, in the event of 

his release of bail there is no chance of his absconding. 

Also perused the case diary. The prosecution story in brief 

is as follows that complainant Deputy Commissioner, 

Sonitpur at Tezpur before Superintendent of Police, 

Sonitpur at Tezpur alleging inter-alia that the Revenue 

Circle Offices are the most important field level 

government offices which maintain records of lands 

belonging to the government and private pattadars and 

provides various citizen centric services like mutation, 

partition of land, issuing land holding certificate, land 

pattas, processing of NOC for land. These services are very 

essential for general public without which their land 

transactions will be heldup. It is also reported that in order 

to strengthen the Revenue administration in the State of 

Assam, the Government had taken several initiative, while 

addressing in the conference of ADC (Rev.), Circle Officers 

and attached Circle officers Hon’ble Chief Minister of 

Assam strictly warned against any sort of irregularities and 

corrupt practices in the Revenue Circles. It is also reported 

that regular complaints, media reports and source 

information have been received from time to time 

regarding large scale irregularities and corrupt practices in 

the Revenue Circle Offices. It is further alleged that several 

middlemen and unauthorized intermediaries are operating 

in the circle offices, demanding bribes from innocent public 

in order to get the services delivered and to unduly 

influence the public servants by exercising of personal 

influence. It is further alleged that the officials working in 

the Circle Officers are actively promoting such activities 

and encouraging the middlemen to collect the bribes on 

their behalf for performing public duty. It is also pleaded 

that in several Circle of the district the corrupt officials  
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themselves are engaging such undesirable middlemen to 

collect the undue advantage (bribes) and such practices 

are hampering the delivery system of the Revenue 

Administration and causing severe inconvenience to the 

general public. It is also alleged that some incidents of 

bribery, fraud, forgery, intimidation etc have been reported 

from time to time. Similar irregularities are reported from 

different Revenue Circle offices of the District and there 

appears to be a large scale nexux and deep rooted 

conspiracy amongst such middlemen as well as the public 

servants which needs to be unearthed and culprits brought 

to book as per provisions of Law. 

From perusal of the case diary, the case is pending at very 

initial stage and the alleged offence is non-bailable and 

cognizable in nature. At this stage, if the accused person is 

released on bail, the whole process of the investigation of 

this case will be hampered.  

Hence, under such circumstances, considering the gravity 

and seriousness of offence alleged against accused person 

and the initial stage of investigation, I find that this is not 

a case where the accused person can be relied upon and 

enlarged on bail. Accordingly, the bail petition No-

716/2022 filed on behalf of the above named accused is 

rejected.     

Perused the case record along with forwarding report. 

Perusal of the same discloses that the formalities have 

been duly complied with by the I/O. Accordingly, the 

prayer of the I/O for sending the accused in judicial 

custody is allowed. Accused person is remanded to 

judicial custody till 29.06.2022.  

I have also seen the seizure list along with seized 

document i.e. Xerox agreement of sale of an immovable 

property made between Sri Manuranjan Debnath and Smt. 

Sugandha Shill which has taken back by the I/O marked as 

MR No-609/2022.  
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Furnish photocopy of seizure list to the I.O. Original 

seizure list and agreement copy be kept with the case 

record.  

Return back the case diary to the I/O concerned.  

Inform all the concerned.  

 

                   Sri Nabajit Bhatta 
                             Chief Judicial Magistrate 

                                          Sonitpur, Tezpur 


